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Directions By the Speaker uncer the Rules

of Proceture and Condact of S.siness in the
Legislative Assembly of tha «iational capital
Territory of Delhi.

In pursuance of ruile 271 of the Rules of Procedure and
conduct of Business in “he Legislative Asszen:ly, the £ollowing
directions issued by. the Spoeakar, are nerery pudlished

Y
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"COlMIPTEE oW PEXITIONSH

Consideration 1y After the bresentation of a peticion to
of Petitions the House, the Comuittee on Paztiticns shall mset
j ; to consider it ag early as Dossible;

Providsd that in tnhe case of a vetition
: £ on & Bill pending before the douse, it shall
A _ : ' ° meet as soon as Possiosle after it has bezen
presented or re-orted to the iouse ang
submit its Ledort to the House or direct the
circulation of the »etition to tne Members,
4s the case nay be well in alvance of the
311l Dbeing taken up in the Housc ;
Provided furtier that in the cass of
4 petition ruceiv.d on a <111 alrealy under
discussion in the House, the Couanittee
snall meet to consider it inmediately
and subait i-g L2dort or direct the
circulation of the Petition to tha members,
; @8 Lhe case mavy De,vell in acvance of the
el ] 2111 being Gisooszli of Ly the rouse,
- General Form 2. The general form of a Jetition as
of Petition set out in the scinedule,

Consideration 3 The Comnittoe snall also mect as often as
- Of.representaw’ ‘Necessary to consicar fepdrescacations, lotters

tiegs eic, - . @nd telegrams received from various indivigduals,
. . @ssociations ste., which 4r2 not covered 2y the
rules relating to Petitions and give directions
for their ¢isposals

B0 Wy Provided tnhat repnresen:aticns,wiaich

55 PRI fall in the following categories shall not
P be considered DY the Coumittee,but spall
e be filed on Feceipt in the Secretariat:w

(1) anonymous letters or letters on
wilch names and/or adcresses of

) senders are not given or are
illegible;
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(ii) endorsenent copies of letters.
addressed to authorities other
than the Spealer or House unless
there is a specific reguest on

- such a copy praying for redress

b5 of the grievance;

e

(iii) if the representations relate to »
personal or individual grievances;

e SR =,

(iv) if it relates to matters specified
in clause (iii) of rule 158 of the
Rules of Procedure and Conduct of
Business in the Assembly:

e

— e S .

(v) if it ventilates service grievances
of employees/ex-employees;

| ; 74 ' . (vi) representations seeling
F : ; o . employment, regquesting monetary
or financial assistance in some

L : form, regarding grievances on
= : : : matters under control of other

i State Governments or Central

: Government, matters sub-judice ,
r" suggesting amendment of

Constitution; and complaints
against members of Parliament/
M.L.As in relation to their
conduct as private persons and
not as members of Parliament/
Assembly;

(vii) Lettecs in regional languages
of which translation is not
possible in the Secretariat;

(viii) representations of a frivolous natyre
or those not couched in respoct- *:J 4
ful,decorous or temprate language
or which are libellous or
defamatory or allegatory in
nature;

T(ix) matters which are beyond the
jurisdiction of the Assembly;

(x) matters relating to the
Consolidated Fund of the
Capital.,
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SCHEDULE
{Sce direction 2 )
Form of Petition

1Y
s

Delhi Vidhan Sabha

‘l;':Thp‘humble petition of

:(Héie insert name and designation or description
: of petitioner(s) in concise form,e.g.
"A.,B and others" or "the inhabitants of

CO R A A B B A -....-.-.---etc.

showeth

(here insert concise statement of case)

and accordingly your petitioner(s) pray that

(Here insert "that the Bill be or be not procceded
with" or "that special provision be made
in the 5ill to meet the case of your
petitioner(s)" or any other appropriate
prayer regarding the Bill or matter
before the House or a matter of general
public interest)

and'your netitioner(s) as is duty bound will ever pray.

e ——

Name of Petitioner Address Signature of
Thumb

impression

e A

e
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Counter signature of member presenting
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Intimation to
Petitioner

Provicd-g further that the
Speaker may,in his discretion,
require the “oumittee to -
consider any petition'asmay be
referred by him.,

4, After the report ha

! 8 becn Presented,
the petitioner sihall be i

niormed about 1k

( P, GUPTA )
SECRIZIaRY,




